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KARNATAKA LOKAYUKTA

NO:UPLOK-1/DE/10/2017/ARE-9 M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru - 560 001.
Date:31.3.2022

. : ENQUIRY REPORT : :

:: Present ::

( PUSHPAVATHI.V )
Additional Registrar of Enquiries -9
Karnataka Lokayukta,
Bengaluru

Sub: Departmental Inquiry against Sri.
Yallappa, Panchayath development
officer, Kalliguddi Grama panchayath,
Gokak Taluk, Belagavi District - reg.

Ref: 1. G.O.No. Gra APa 549 Gra Pam Ka
2016 dated: 16.12.2016
2 Nomination Order No: UPLOK-
1/DE/10/2017/ARE-9 Bangalore
dated:6.1.2017 of Hon’ble
Upalokayukta-1

****@****

This Departmental Inquiry is initiated against Sri.
Yallappa, Panchayath development officer, Kalliguddi Grama
panchayath, Gokak Taluk, Belagavi District (hereinafter
referred to as the Delinquent Government Official for short
“DGO”).

2. In pursuance of the Government Order cited above at
reference No.1, Hon’ble Upalokayukta vide order dated
6.1.2017 cited above at reference No.2 has nominated

Additional Registrar of Enquiries-9 (in short ARE-9) to frame
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Articles of charges and to conduct the inquiry against the
aforesaid DGO.

3. This Authority (ARE-9) has issued the Articles of
charges, Statement of imputations of misconduct, list of
witnesses proposed to be examined in support of the charges
and list of documents proposed to be relied in support of the
charges.

4. The Amended Article of charges issued by the ARE-9
against the DGO are as under :

ANNEXURE-I
AMMENDED CHARGE
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5. The Amended Article of charge was issued to the
DGO calling upon him to appear before this authority and to

submit written statement.

6. The DGO appeared before this inquiry authority in
pursuance to the service of the Article of charges. Plea of the
DGO has been recorded and he pleaded not guilty and
claimed for holding inquiry. Thereafter, he submitted written

statement.

7. DGO has submitted written statement. In his
written statement he has denied the charges made against
them and has stated that complainant has concocted false
case against him to harass him. He has further stated that
he was not working at Kalliguddi grama panchayath during
all the alleged period. He took charge of Kalliguddi grama
panchayath on 1.12.2012. So, he cannot be held responsible
for the period he has not worked at Kalliguddi grama

panchayath and for the payments made, before he taking
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charge at Kalliguddi grama panchayath. He has further
stated that during 2010-11 the procedure of making
payment through GPS mode was not there. At that time the
payment used to be made through cheques. The GPS system
of payment was introduced in the year 2012. He has further
stated that the payment for the beneficiaries of the year 2010-
11 was not made by him during his tenure. The payment for
the beneficiarics of the year 2011-12 and 2012-13 were done
during his tenure through GPS system by following all the
rules and regulations. So, he is not responsible for the
alleged charges. Till today there is no loss caused by him to
the Government in his service. Hence, he pray to drop the

charges leveled against him.

8. The disciplinary authority has examined the
complainant Sri.Hanumappa Venkappa Galabi, as PW.I;
Investigation officer Sri. J.M.Karunakarashettty, the then
Police Inspector, Karnataka Lokayukta, Belagavi and got

marked documents as Ex.P-1 to ExP-8.

9. Thereafter, the Second Oral Statement of DGO has
been recorded. Even though opportunity was given to DGO,
he has not adduced defence evidence and has not marked

any documents on behalf of him.

10. Heard submissions of Presenting Officer. DGO
submitted defence statement; recorded questionnaire of DGO
and further DGO has submitted written arguments. Perused
the entire records. The point that arises for my consideration

is:

B>
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Whether the Disciplinary Authority proves
the charge framed against the DGOs ?

My finding on the above point is in the AFFIRMATIVE

for the following:

REASONS

11. The first allegation of the charge is that during the
year 2010-11, under Basava Vasathi Scheme, the DGO had
released Rs.77,500/- to Sri.Mahadevappa Golappa Malali,
Rs.37500/-, to Smt.Renuka Ramachandra Gaddi, Rs.25000/ -
each to Smt.Lakkamma Lakshmana Belakundi and
Smt.Kasthuri Shankrappa Benakatti, the beneficiaries though

they did not construct houses.

12. The second allegation of the charge is that during
the year 2011-12, under Indira vasathi scheme, the DGO had
released Rs.35,000/- to Smt.Geetha Bhaskar Hadimane,
Rs.75,000/- to Smt. Yamanavva Balappa Nadumane,
Rs.35,000/- to Sri. Satisha Godikoppa, the beneficiaries

though they did not construct houses.

13. The third allegation of the charge is that during the
year 2012-13 under Basava Vasathi Scheme, the DGO had
released Rs.55,000/- to  Smt. Gangavva  Malesha
Mavenagidadha; Rs.35,000/- each to Smt. Sakkubai Bhimma
Alagoda, Smt. Mahadeva Lakshmana Hadimani, the

beneficiaries though they did not construct houses.

14. The fourth allegation of the charge is that, the DGO
has released the amount without uploading the stage wise

photographs of construction to GPS.
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15. PW-1 during the chief examination has stated that
under vasathi scheme, his mother was allotted a house.
Smt.Durgavva’s son Gopala, the then President had
demanded Rs.10,000/-. As he refused to pay, the house
which was allotted to his mother was cancelled. Thereafter,
he asked information under RTI Act. But above said Gopala,
his brothers Suresha and Venkatesh harassed him. He has
also stated that, the amount has been withdrawn under
NAREGA scheme in the name of dead person. During his
chief examination itself he has identified complaint, form No.
1 and 2 and documents enclosed to complaint at Ex.P-1 to 4.
He has been cross examined. The learned counsel for DGO
has suggested to him that DGO has taken charge on
1.12.2012 and was not working in the Kalliguddi grama
panchayath during the period of allegations. The suggestion
has been specifically denied & nothing elicited leading defence

of DGO in connection to allegations of charges.

16. Even otherwise PW-2 is the Investigating officer, it
is on his report, section 12(3) report under Karnataka
Lokayukta Act has been filed and charge has been framed. In
his chief examination he has stated that he visited Kalliguddi
grama panchayath on 17.2.2016, and inspected the
documents. During the inspection, he found that Smt.
Geetha Lakshmana Mavinagidadha was allotted a house
under Basava Housing Scheme during 2010-11. Rs.25,000/-
was paid to her out of allotted amount of Rs.50,000/-. She

had not constructed house.
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17. He has further stated that Smt. Shantha
Chidananda Mavinagidadha was allotted house under Basava
housing scheme during 2010-11. Rs.49,500/- was paid to
her out of allotted amount of Rs.50,000/-. She had

constructed a house.

18. He has further stated that, Smt. Sharadha Bhaskar
Hadimani was allotted a house under Indira Housing Scheme
during 2011-12. Rs.35,000/- was psid to her out of allotted
amount of Rs.50,000/-. She had not constructed any house.

19. He has further stated that, Smt. Shanthavva
Lakshmanna Khudri was allotted a house under Basava
Housing Scheme during 2012-13, Rs.35,000/- was paid to
her out of allotted amount of Rs.75,000 /-. She constructed a

house which was under foundation level.

20. He has further stated that, Smt. Shobha
Ramachandra Halagodi was allotted a house under Basava
Housing Scheme during 2010-11. Rs.25,000/- was paid to
her out of allotted amount of Rs.50,000/-. She had

constructed a house.

21. He has further stated that, Smt. Shantha Anila
Sankri was allotted with a house under Basava Housing
Scheme during 2012-13. Rs.55,000/- was paid to her out of
allotted amount of Rs.75,000/-. She had not constructed

house.

22. He has further stated that, Smt.Lakshmavva
Lakshmana Belakundi was allotted a house under Basava
Housing Scheme during 2010-11. Rs.74,500/- was paid to

As q,.m“/\/
~



13
No. UPLOK-1/DE/10/2017/ARE-9

her out of allotted amount of Rs.75,000/-. She had not

constructed any house

23. He has further stated that, Smt. Gangavva Malesh
Mavinagidadha was allotted a house under Basava Housing
Scheme during 2012-13. Rs.55,000/- was paid to her out of
allotted amount of Rs.75,000/-. She had not constructed any

house

24. He has further stated that, Smt. Sakkubai
Bhimappa Alagodi was allotted a house under Basava
Housing Scheme during 2012-13. Rs.35,000/- was paid to
her out of allotted amount of Rs.75,000/-. She had not

constructed any house

25. He has further stated that, Smt. Mahadevi
Lakshmana Hadimani was allotted a house under Basava
housing scheme during 2012-13. Rs.35,000/- was paid to
her out of allotted amount of Rs.75,000/-. $She had not

constructed any house.

26. He has further stated that, Smt. Kasthuri
Shankarappa Benakatti was allotted a house under Basava
Housing Scheme during 2010-11. Rs.37,500/- was paid to
her out of allotted amount of Rs.75,000/-. She had not

constructed any house

27. He has further stated that, Smt. Geetha Yalappa
Halimani was allotted a house under Basava Housing Scheme
during 2011-12. Rs.75,000/- was paid to her out of allotted
amount of Rs.75,000/-. She had constructed a house

/E/’ (\s\/\/
O
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28. He has further stated that, Smt. Mahadevi
Goolappa Malali was allotted a house under Basava Housing
Scheme during 2010-11. Rs.25,000/- was paid to her out of
allotted amount of Rs.50,000/-. She had not constructed any

house

29. He has further stated that, Smt. Renuka
Ramachandra dhaddi was allotted a house under Basava
Housing Scheme during 2010-11. Rs.25,000/- was paid to
her out of allotted amount of Rs.50,000/-. She had not

constructed any house.

30. He has further stated that, Smt. Uddavvi Siddappa
Mavinagidadha was allotted a house under Basava Housing
Scheme during 2010-11. Rs.49,500/- was paid to her out of
allotted amount of Rs.75,000/-. She had constructed a

house

31. He has further stated that, Smt. Yamunavva
Balappa Nadumani was allotted a house under Indira
Housing Scheme during 2011-12. Rs.75,000/- was paid to
her out of allotted amount of Rs.75,000/-. She had not

constructed any house

32. He has further stated that Smt. Shobha Sathish
Godigoppa was allotted a house under Basava Housing
scheme during 2011-12. Rs.35,000/- was paid to her out of
allotted amount of Rs.75,000/-. She had not constructed any

house.

33. So, in his chief examination he has reiterated the

charges in respect of Smt. Lakshmavva Lakshmana

SOR
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Belakundi, Smt. Gangavva Malesha Mavinagidadha, Smt.
Sakkubai Bhimmappa Alagodi, Smt. Mahadevi Lakshmana
Hadimani Smt. Kasthuri Shankarappa Benakatti, Smt.
Mahadevi Gulappa Malali, Smt. Renuka Ramachandra
Ghaddi, Smt. Yamunavva Balappa Nadumani, Smt. Shobha
Satisha Godigoppa. In addition, he has stated that Smt.
Geetha Lakshmana Mavinagidadha, Smt. Sharadha Bhaskara
Hadimani, Smt. Shanthavva Lakshmana Kuduri, Smt.
Shobha Ramachandra Alagodi, Smt. Shantha Anila Sankri,
Smt. Geetha Yelappa Hadimani, Smt. Uddappa Siddappa
Mavinagidadha were also allotted houses and were paid some
amount but they did not complete construction. He has also
stated that this DGO along with the then president had
uploaded to GPS the old houses of Smt. Geetha Lakshmana
Mavinagidadha, Smt. Sharadha Bhaskara Hadimani, Smt.
Shanthavva lakshmana Kudhari, Smt. Shantha anila sankri,
Smt. Lakshmavva Lakshmana Belakundi, Smt. Gangavva
Malesha Mavinagidadha, Smt. Sakkubai Bhimappa Alagodi,
Smt. Mahadevi Lakshman Hadimani, Smt. Kasturi
Shankarappa Benakatti, Smt. Mahadevi Gulappa malali, Smt.
Renuka Ramachandra Gaddi, Smt. Yamunavva Balappa
Nadumani, Smt. Shobha Satisha Godigoppa to the GPS
without verifying the same and has become responsible for

release of amount.

34. During the cross examination he has admitted that
during 2010-11, houses have been allotted to Smt. Geetha
lakshmana Mavinagidadha, Smt. Shantha Chidananda
Mavinagidadha, Smt. Shobha Ramachandra Halagodi, Smt.

Lakshmavva Lakshmana Belakundi, Smt. Kasthuri Shankara
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Benakatti, Smt. Mahadeva Goolappa malali, Smt. Renuka
Ramachandra Gaddi, Smt. Uddavva Siddappa
Mavinagidadha.

35. He has also admitted that during 2011-12, houses
have been allotted to Smt. Sharadha Bhaskara Hadimani,
Smt. Geetha Yellappa Halimani, Smt. Yamunavva Balappa
Nadumani, Smt. Shobha Satisha Godigoppa. He has also
admitted that during 2012-13 houses have been allotted to
Smt. Shanthavva Lakshmana Kudri, Smt. Shantha Anila
Sankri, Smt. Gangavva Malesha Mavinagidadha Smt.
Sakkubai Bhimma Alagodi, Smt. Mahadevi Lakshamana

Hadimani.

36. He has further admitted that the DGO has
assumed charge of Panchayath development officer of
Kalliguddi grama panchayath on 1.12.2012. He has further
admitted that the beneficiaries were selected even before DGO
assumed charge. He has further admitted that the
photographs of construction were uploaded to GPS after
2012. But, he has denied specifically that the beneficiaries
were selected during 2010-11 and 2011-12 and that the

amount was released even before the DGO assumed charge.

37. To the question that, on GPS mode process
introduced in the year 2012, on uploading the stage wise
photographs of the construction of houses, the Rajeev Ghandi
housing corporation has released the amount directly to the
account of beneficiaries, he has stated that DGO had not

uploaded the photos to GPS properly.
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38. He has further admitted that, 6t photograph in
Ex.P.6 (page 175) is of the completed house of Smt. Shantha
Anila Sankri. But, says that, she did not construct the house.

39. He has further admitted that, 9t photograph in
Ex.P.6 (page 177) is of the completed house of Smt. Sakkubai
Bheemappa Alagodi. But, says that, she did not construct the

house.

40. He has further admitted that, 8t photograph in
Ex.P.6 (page 176) is of the completed house of Smt. Gangavva
Malesha Mavinagidada. But, says that, she did not construct

the house.

41. He has further admitted that, page 205 to 207 of
Ex.P.8 are the details with regard to payment made to
beneficiaries. But he has denied the suggestion that the

information furnished in Ex.P.8 is correct.

42. He has stated that, he did not verify whether Rajiv
Gandhi Housing Corporation had issued notice to the DGO
on the allegations that he did not upload the stage-wise
photographs through GPS.

43. He has further stated that, he has not collected
information as to the PDOs who were working before him in
Kalliguddi Grama Panchayath. He has denied the suggestions
specifically that the DGOs did not commit misconduct,
dereliction of duty. He has further denied that, DGO released
amount in accordance with rules and that he has filed false

report against him.
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44. [ have perused Page 270 to 277 of the record
furnished before this authority, they are the photographs of
the houses of beneficiaries to whom the amount is alleged to

be released.

45. Ex.P8 show that Rs.25,000/- has been released to
Smt. Mahadevi Gulappa Malali by stating that house is
completed. But SL.No.13 (part of Ex.P-6 Page No. 179 of the
file) is photograph said to be of the house of this beneficiary
Smt. Mahadevi Gulappa Malali. This photograph shows that
the old house is under repair and it is not of new house. I
have also perused GPS status, where one photograph is
uploaded on 4.5.2015. Said GPS status also shows that old
house is altered, even repair work is not completed. This
show though this beneficiary has not constructed any house,
Rs.25,000/- has been released.

46. Ex.P.8 show that Rs.25,000/- has been released to
Smt. Renuka Ramachandra Daddi. Sl.No.14 (part of Ex.P-6
Page No. 179 of the file) space reserved for attaching
photograph of house shows that it is of this beneficiary. Here
no photograph is attached, but an endorsement is made that
amount is released and direction is given to the beneficiary to
construct the house soon, for which the beneficiary has
agreed. I have perused GPS status, no photograph is
uploaded. This shows though this beneficiary has not

constructed any house, Rs.25,000/- has been released.

47. Ex.P.8 shows that Rs.74,500/- is released to
beneficiary Smt. Lakshmavva Lakshmana Belakundi. SI. No.7

(part of Ex.P-6 Page No. 176 of the file) photograph above

R el
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shows that this is the house of Smt. Lakshmavva Lakshmana
Belakundi. This photograph shows that this is the old house
and not newly constructed. I have perused GPS status, on
15.11.2012 photograph is uploaded of 4th stage which is
reserved for uploading the completed house, which shows the
old house is altered even repair work is not completed. This
shows though this beneficiary has not constructed house,

and a sum of Rs.74,500/- has been released.

48. Ex.P.8 show that Rs.37,500/- has been released to
Smt. Kasthuri Shankarappa Banakatti. Sl.No.l11l (part of
Ex.P-6 Page No. 178 of the file) reserved for attaching
photograph of house shows that it is of this beneficiary. Here
no photograph is attached, but an endorsement is made that
amount is released and direction is given to the beneficiary to
construct the house soon, for which the beneficiary had
agreed. I have perused GPS status, no photographs are
uploaded. This shows that though this beneficiary had not
constructed the house, Rs. Rs.37,500/- has been released.

49. Ex.P.8 shows that an amount Rs.25,000/- is
released to this beneficiary Smt. Geetha Lakshmana
Mavinagidada. Sl.No.l (part of Ex.P-6 Page No. 173 of the
file)photograph is said to be the house of Smt. Geetha
Lakshmana Mavinagidada. This document shows that this is
the photograph of old house and not a newly constructed
house. I have perused the GPS status. On 28.9.2013
photograph is uploaded of 4% stage which is reserved for
uploading the completed house, the same shows that old

house is altered and even repair work is not completed. This
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shows that though this beneficiary has not constructed any
house, Rs.25,000/- has been released.

50. Ex.P.8 shows that Rs.35,000/- has been released
to Smt. Sharada Bhaskara Hadimani. Sl. No.3 (part of Ex.P-6
Page No. 174 of the file) is said to be the photograph of house
of this beneficiary. This document shows that the house is
old one and not newly constructed. I have perused GPS
status. No photographs are uploaded. This shows that though
this beneficiary has not constructed any house, Rs.35,000/-

has been released.

51. Ex.P.8 shows that Rs.75,000/- has been released
to Smt. Yamunavva Balappa Nadumani. Sl. No.16 (part of
Ex.P-6 Page No. 180 of the file) is said to be photograph of
this beneficiary. This photograph shows that house is newly
constructed and completed. I have perused GPS status, but
no photographs are uploaded. This shows that though this
beneficiary has not constructed the house, Rs.75,000/- has

been released.

52. Ex.P.8 show that Rs.30,000/- has been released to
Smt. Shobha Satheesha Godigoppa. (S1.No.17 (part of Ex.P-6
Page No. 181 of the file) shown to be of the house of this
beneficiary). Here no photograph is attached, but an
endorsement is made that the amount is released and
direction is given to the beneficiary to construct house soon,
for which the beneficiary had agreed. 1 have perused GPS
status, no GPS status is uploaded. This shows that though
this beneficiary has not constructed house, Rs.30,000/- has

been released.

R el
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53. Ex.P.8 shows that Rs.55,000/- has been released
to Smt. Gangavva Malesha Mavinagidada. Sl.No.8 (part of
Ex.P-6 Page No. 176 of the file) is the photograph of a house
said to be of this beneficiary. This photograph shows that this
is the old house and not newly constructed. I have perused
GPS status, no GPS status is uploaded. This shows that
though this beneficiary has not constructed house,

Rs.55,000/- has heen released.

54. Ex.P.8 shows that Rs.35,000/- has been released
to Smt. Sakkubai Bheemappa Alagodi. Sl. No.9 (part of Ex.P-6
Page No. 177 of the file) is said to be of the photograph of
house of this beneficiary. This photograph shows that the
house is a old one and not a newly constructed one. I have
perused GPS status, no GPS status is uploaded. This shows
that though this beneficiary has not constructed the house,
Rs.35,000/- has been released.

55. Ex.P.8 shows that Rs. 35,000/- has been released
to Mahadevi Lakshmana Hadimani. Sl. No.10 (part of Ex.P-6
Page No. 177 of the file) space reserved for attaching
photograph of house show that it is of this beneficiary. But,
photograph of house of Mahadevi Lakshmana Hadimani is
not found in the record and even in GPS status. This shows
that though this beneficiary has not constructed the house,
Rs.35,000/ - has been released.

56. Ex.P.8 show that Rs.35,000/- has been released to
Smt. Shantavva Lakshmana Kudari. Sl. No.4 Sl No.9 (part of
Ex.P-6 Page No. 174 of the file) is said to be the house of this

beneficiary. This photograph shows that the construction is

SN
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at foundation level. I have perused GPS status, no GPS
status is uploaded. This shows that though this beneficiary
has not constructed the house, Rs. Rs.35,000/- has been

released.

S7. Ex.P.8 show that Rs.55,000/- has been released to
Smt. Shantavva Anila Sankri. Sl. No.6 (part of Ex.P-6 Page
No. 175 of the file) is said to be the photograph of house of
this beneficiary. This document shows the house is old and
not newly constructed. I have perused GPS status, no GPS
status is uploaded. This shows that though this beneficiary

has not constructed house, Rs.55,000/- has been released.

58. As said above, the stage wise photographs of
houses of many beneficiaries are not uploaded. Even though
the photograph of house of Smt. Shantha Chidananda
Mavinagidada has been uploaded on 15.01.2013 the same
relates to 4th stage but it is uploaed in the space reserved for
completed house. At the outset, the GPS status of
beneficiaries photographs of whose houses are uploaded show
that all the 4 stages photographs are not uploaded. Of
course, the procedure of uploading photographs through GPS
were introduced in the year 2012. Even if it is taken into
consideration, after 2012, the stage wise photographs ought
to have been uploaded at places reserved for specific stage.
But here in this case, the photographs of incomplete houses
and old houses were uploaded to 4t stage which was reserved
for uploading completed house. Admittedly, the DGO has
taken charge on 1.12.2012 as Panchayath development
officer of Kalliguddi grama panchayath. All the uploads above

g S
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stated were made during the tenure of DGO as Panchayath
development officer of Kalliguddi Grama Panchayath. As
admitted by the DGO, after uploading of photographs, the
Rajiv Gandhi Rural Housing Corporation has released the
amount. The photographs uploaded show that the DGO has
uploaded the photographs of incomplete and old houses. On
the basis of which, the Rajiv Gandhi Rural Housing
Corporation has released amount. The DGO should not have
uploaded the 4th stage photographs at the space reserved for
uploading the completed stage photograph. This act of DGO
i.e, uploading photographs of incomplete and old houses to
GPS, made the Rajiv Gandhi Rural Housing Corporation to
release the amount to the beneficiaries. Thus, on overall
examination of the evidence on record it shows that the
disciplinary authority has established the charge leveled

against DGO. Hence I proceed to record the following:-

FINDINGS
59. The Disciplinary Authority has proved the charges
leveled against DGO. Hence, this report is submitted to

Hon’ble Upalokayukta for further action.

60. Date of retirement of DGO is 31.7.2021

W’ N AnN—
S g
(PUSHPAVATHI.V)

Additional Registrar Enquiries-9
Karnataka Lokayukta, Bengaluru.
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i) List of witnesses examined on behalf of

Disciplinary Authority.

PW.1 PW-1 Sri. Hanumappa Venkappa Gulabi,
Agriculturist, Kalliguddi grama, Gokak Taluk,
' Belagavi District Original

PW-2 | PW-2 Sri. J.M.Karunakarashetty, S/o Manjaiah
Shetty, the then Dy.SP, Karnataka Lokayukta
Belagavi Original

ii) List of Documents marked on behalf of

Disciplinary Authority.

Ex.P1 Ex.p-1 is the detailed complaint dated:
21.7.2014 submitted by villagers of
Kalliguddi grama to Karnataka Lokayukta
office

Ex.P 2and 3 | Ex.P-2 and 3 are the complaint in form No. 1

I and 2 submitted by Sri. Hanumappa
| Venkappa Gulabi, to Karnataka Lokayukta

' office

Ex.P-4 Ex.P-4 are the documents submitted by PW-1
along with the complaint

Ex.P-5 Ex.P-5 is the investigation report dated:
26.3.2016 submitted by PW-2

Ex.P 6 Ex.P-6 are the documents and photographs
submitted by PW-2 along with the investigation
report

Ex.P-7 Ex.P-7 is the report dated: 28.3.2016 submitted
by Superintendent of Police, Karnataka
Lokayukta Belagavi

Ex.P-8 | Ex.P-8 are she suptentinzidesuments sLBRO

| and present submitted to this office.

iii) List of witnesses examined on behalf of DGO.

NIL




iv)
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List of documents marked on behalf of DGO

NIL

R O
(PUSHPAVATHI.V)
Additional Registrar Enquiries-9
Karnataka Lokayukta,
Bengaluru,
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GOVERNMENT OF KARNATAKA

No.UPLOK-1/DE/10/2017/ARE-9 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001
Date: 31/03/2022
RECOMMENDATION

Sub:- Departmental inquiry against;
Sri Yallappa, Panchayath Development Officer,
Kalliguddi Grama Panchayath, Gokak Taluk, Belagavi
District — Reg.

Refi- 1) Govt. Order No. mp® 549 mzos 2016 Bengaluru
dated 16/12/2016.

2) Nomination order No.UPLOK-1/DE/10/2017,
Bengaluru dated 06/01/2017 of Upalokayukta-1,
State of Karnataka, Bengaluru

3) Inquiry Report dated 31/3/2022 of Additional
Registrar of Enquiries-9, Karnataka Lokayukta,
Bengaluru

The Government by its order dated 16/12/2016 initiated the
disciplinary proceedings against Sri Yallappa, Panchayath
Development Officer, Kalliguddi Grama Panchayath, Gokak Taluk,
Belagavi District (hereinafter referred to as Delinquent Government
Official, for short as DGO) and entrusted the Departmental Inquiry

to this Institution.

2. This Institution by Nomination Order No.UPLOK-1/DE/10/
2017, Bengaluru dated 6/1/2017 nominated Additional Registrar
of Enquiries-9, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
against DGO for the alleged charge of misconduct, said t¢ have

been committed by him.
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3. The charges framed against the DGO Sri Yallappa,
Panchayath Development Officer, Kalliguddi Grama Panchayath,
Gokak Taluk, Belagavi District, are to the effect that;

(i) During the year 2010-11, (1) Smt. Mahadevi Golappa
Malali; (2) Smt. Renuka Ramachandra Gaddi; (3) Smt.
Lakkamma Lakshmana Bilikundi; (4) Smt. Kasthuri
Shankrappa Benakatti; (5) Smt. Geetha Lakshmana
Mavinagidad were selected as beneficiaries under

~ Basava Housing Scheme from Kalliguddi Grama
Panchayath. The DGO has released the amount of
Rs.77,500/-; Rs.37,500/-; Rs.25,000/-; Rs.25,000/-
and Rs.25,000/-° to the above beneficiaries,;
respectively, though they did not construct the houses.

(i) The DGO has released a sum of Rs.35,000/-;
Rs.75,000/- and Rs.35,000/- to Smt. Sharada
Bhaskar Hadimani; Smt. Yamanavva Balappa
Nadumani and Smt. Shobha Sathish Godikoppa,
respectively though the above persons who were
selected as beneficiaries under Indira Awas Scheme for
the year 2011-12 have not constructed the houses.

(ii) The DGO has released a sum of Rs.55,000/-;
Rs.35,000/-; Rs.35,000/-; Rs.35,000/- and
Rs.55,000/- to Smt. Gangavva Malesha Mavinagidad;
Smt. Sakkubai Bhimappa Alagod; Smt. Mahadevi
Lakshmana Hadimani; Smt. Shanthavva Lakshmana
Kudari and Smt. Shantha Anil Sankri, respectively
though the above persons who were selected as
beneficiaries under the Basava Housing Scheme for
the year 2012-13, have not constructed the houses.

(iv) The amount of subsidy in respect of beneficiaries
under Housing Scheme shall have to be released at 4
stages viz., (1) foundation level; (2) lintel level; (3) Roof
level and (4) after completion of house. After
completion of each level, the Panchayath Development
Officer ought to have verified the construction
personally and took photographs of each stage of
construction and ought to have uploaded the same.
Though 17 of the above beneficiaries have not
constructed the houses and some of them have
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constructed put up the foundation, the amounts were
released to the beneficiaries by the DGO.

4. The Inquiry Officer (Additional Registrar of Enquiries-9) on
proper appreciation of oral and documentary evidence has held
that the Disciplinary Authority has proved the above charge
against DGO Sri Yallappa, Panchayath Development Officer,
Kalliguddi Grama Panchayath, Gokuk Taluk, Belagavi District.

S. On re-consideration of inquiry report and taking note of the
‘otality of the circumstances of the case, I do not find any reason
to interfere with the findings recorded by the Inquiry Officer. It is
hereby recommended to the Government to accept the report of

Inquiry Officer.

6. As per First Oral Statement submitted by DGO, he has

retired from service on 31/7/2021.

7. Having Regard to the nature of charge proved against DGO
Sri Yallappa, Panchayath Development Officer, Kalliguddi Grama
Panchayath, Gokak Taluk, Belagavi District, it is recommended to
the Government for imposing penalty of withholding 15% of
pension payable to DGO for a period of 5 years.

8. Action taken in the matter shall be intimated to this
Authority.

(JUSTICE B.S.PATIL)
Upalokayukta,
State of Karnataka,
Bengaluru
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